| TEM NO 21 REG STRAR COURT. 1 SECTI ON X

SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

BEFORE THE REG STRAR M A. SAYEED

Petition(s) for Special Leave to Appeal (G vil) No(s).1053/2012

SATYA NARAI N & ANR Petitioner(s)
VERSUS

BANSH GOPAL(D) TR LRS. & ORS. Respondent ( s)

(Wth appln(s) for exenption fromfiling O T. and prayer for interim

relief and office report )

Dat e: 22/04/2014 This Petition was called on for hearing today.

For Petitioner(s)

M P. Si ngh, ADv.
Raj eev Kumar Bansal , Adv.

==

For Respondent (s)
M D Bharat Kumar, Adv.
M. Abhijit Sengupta, Adv.
M Upendra M shra, Adv.
M. Vinay Garg , Adv
UPON hearing counsel the Court made the follow ng
ORDER

Count er af fidavit on behal f of r espondent no. 1 has
cone on record

Respondent Nos. 2 to 4 have failed to file counter
affidavit within the tinme permssible under the rules.

The I d. Counsel for t he petitioner has advanced a
submi ssion at Bar that an application for substitution of the
| egal representatives of deceased petitioner No.2 has been
al ready noved. Registry to verify and process the sane as per
rul es.

Li st again on 9.7.2014.
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